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GOVERNMENT OF RAJASTHAN
DEPARTMENT OF ENVIRONMENT

F No 8 (1)/Env/2006/Part II

To

Dated:27/11/2020

Registrar .
National Green Tribunal

Delhi

Sir,

Subject: Regarding Compliance of Hon’ble NGT order in O.A. No.

249/2020 dated 09.11.2020

Kindly refer to Hon’ble NGT Order in O.A. No. 249/2020 dated

09.11.2020 vide which directions has been given regarding ban of sale or use
of fire crackers. The Action taken by the State Government is as follows:

1.

State Government has issued Notification as per the powers conferred

on it under the Section 4 of Rajasthan Epidemic Act, 2020 for ban on
sale and use of fire crackers (copy enclosed)

. Additionally, in exercise of the powers conferred by section 11 of

Rajasthan Epidemic Act, 2020, State Government has imposed
penalties on violation of regulations. (Copy of Notification is enclosed).

. The report submitted by Rajasthan State Pollution Control Board shows

that the Air Quality Report along with other parameters show an

improvement in the Air Quality before and after Deewali period (copy
enclosed).

. Home Department has informed that the orders for ban of sale and use

of firecrackers have been issue for strict compliance throughout the
state (copy enclosed).

. Environment Department had issued directions to all District Collector

for ensuring the compliance of the direction given in the order of Hon’ble
NGT date 05.11.2020.

. Further, an affidavit has been filed by State Government in the Hon'ble

NGT order in O.A. No. 249/2020 dated 02.11.2020.

The interim report is being submitted herewith for your information. The
status of compliance of the State Government order of ban of sale and use
of firecrackers is being collected from District Collectors and w.ould be
submitted shortly. This has the approval of the competent authority.

Enclosures: As above

Yours Sincerely

YR,

(Rakes Mathur)
Deputy Director
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Home (Gr.V) Department
Notification
Jaipur, November 03, 2020

S5.0.402 :-In continuation of this department’s notification even number dated
03.05.2020, 12.05.2020, 21.05.2020. 27.07.2020 and 17.10.2020, in exercise of the powers
conferred by section 11 of the Rajasthan Epidemic Discases Act, 2020 {Act No. 21 of 2020),
the State Government hereby authorizes all Executive Magistrates, all Police Officers not
below the rank of Assistant Sub-Inspector, all officers of Municipal Corporation’
Council/Board not below the rank of Revenue Inspector, all Chief Executive Officers of Zila
Parisad and all Block Development Officers, within their respective jurisdiction, to
compound the offences committed under section 4 of the said Act. by violating the order or
regulation prohibiting the actions specified in column 2 of the schedule given below for the
amount specified against cach of them in column 3 of the said schedule.

Schedule

o o P R Amount in Rupees for
SNo. | = Offence which the offence is to
GO praii e be compounded

1 2 : 2 3

I, I Any shopkeeper selling any kind of fireworks, Rs. 10,000/-

ru Any person found using or allow the firing of any kind Rs. 2000/-

of fireworks.

[No.F. 9(16) Home-5/2020]

By order of the Governor,
~ Abhay Kumar,
Principal Secretary to the Government.
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Government Central Press, Jaipur.
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Home (Gr.V) Department
Notification
Jaipur, November 03, 2020

G.S.R.220 :-In exercise of the powers conferred by section 4 of the Rajasthan
Epidemic Diseases Act, 2020 (Act No. 21 of 2020), the State Government hereby m_alfes ‘the
following amendments in regulations issued by this department's even number notification
dated 03.05.2020 and published in Gazette vide GSR 113 dated 03.05.2020, as amended from
tme to time namely:-

AMENDMENTS

In the said regulations, after the existin

g regulation 13, the following new regulations
14 and 15 shall be added, namely:-

“14. No shopkeeper shall sell any kind of fireworks.
15.

No person shall use or allow to fire any kind of fireworks."

[No.F. 9(16) Home-5/2020)
By order of the Governor,
Abhay Kumar,
Principal Secretary to the Government.
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Home (Gr.V) Department

Notification

Jaipur, November 03, 2020

S.0.402 :-In continuation of this department's notification even number dated
03.05.2020, 12.05.2020, 21.05.2020, 27.07.2020 and 17.10.2020, in exercise of the powers
conferred by section 11 of the Rajasthan Epidemic Diseases Act, 2020 (Act No. 21 of 2020),
the State Government hereby authorizes all Executive Magistrates, all Police Officers not
below the rank of Assistant Sub-Inspector, all officers of Municipal Corporation/
Council/Board not below the rank of Revenue Inspector, all Chief Executive Officers of Zila
Parisad and all Block Development Officers, within their respective jurisdiction, to
compound the offences committed under section 4 of the said Act, by violating the order or
regulation prohibiting the actions specified in column 2 of the schedule given below for the
amount specified against each of them in column 3 of the said schedule.

Schedule
Amount in Rupees for
S.No. Offence which the offence is to
be compounded

1 2 3

L. Any shopkeeper selling any kind of fireworks. Rs. 10,000/-

% Any person found using or allow the firing of any kind Rs. 2000/-

of fireworks.

[No.F. 9(16) Home-5/2020]

By order of the Governor,

Abhay Kumar,

Principal Secretary to the Government,
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